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COUNCIL OF STATES 
 

Friday,   1st August   1952 

The Council met at a quarter past eight of 
the clock, MR. CHAIRMAN in the   Chair. 

RESULT OF ELECTION TO THE ALL    
INDIA   COUNCIL   OF TECHNICAL   

EDUCATION 

MR. CHAIRMAN : One announcement is to 
be made. As there is only one candidate for 
election to the All India Council of Technical 
Education, I hereby declare that Shri Osman 
Sobhani has been duly elected to the said 
Council. 

THE   INDIAN   PORTS   (AMENDMENT)   
BILL,   1952 

THE MINISTER FOR RAILWAYS AND 
TRANSPORT (SHRI LAL BAHADUR) :    Sir,  I  
beg  to   move   : 

That the Bill further to amend the Indian 
Ports Act, 1908, as passed by the House of the 
People, be taken into consideration. 

Sir, the Bill is a non-controvertial measure 
and therefore I em sure the House will pass it 
without much discussion. Only two sections of 
the Indian Ports Act are to be amended, section 
14 and section 31. It is provided in section 14 of 
the Act that if any ship is wrecked, the 
wreckage may be removed by the port 
authorities and the expenses of such 
rcrrcvElsrull be recovered within six months. 
This period is rather long End in this Bill we 
propose to substitute it by two months. I am 
sure the House will agree that it is quite 
reasonable. 

The other point which we propose to add to 
this section is in regard to the realisation  of the   
expenses   incurred 

by the conservator in clearing and disposing of 
the property of the wreckage  of the  vessel.   
The   conservator has full  powers  to  dispose  
of these things  but  there  is   no  provision  to 
meet the extra expenditure if the proceeds of 
the vessel fall short of the amount due to the 
Port.   This may sometimes   entail   a   heavy   
financial loss   to   the   port   authorities.    It   
is therefore considered essential to emend 
section 14 so es to make it obligatory on the 
owner of the vessel to mf ke good the balance 
of the expenses to the conservator if the 
proceeds of the sale of the property recovered 
are less than the amount recoverable under 
section  14 of the Act,   This is in fact in con-
formity with the practice in other countries like    
the United Kingdom and Australia.   In section 
31 we have pro-posed an amendment which is 
essential  for  the  safety  of the  ship.   It is 
now being provided that no rreche-nically  
propelled vessel  of less than 200 tons 
measurement will ply within the port limits 
without a pilot of the port on the board.   This 
kind of pilotage is compulsory even now in the 
case of vessels above 200 tons.   We now want 
to include mechanically propelled vessels  
below  200 tons in   the same category, i.e., it 
will now become essential for those vessels 
also to have pilots   on  board  within  port  
limits. Of course if the port authorities so 
desire,   they   have  the   discretion  to exempt 
any such ship or vessel from this provision.   
There is nothing more that I have to say in 
connection with this amending Bill and I move 
the Bill, 

MR. C H A I R M A N :  Motion moved 
: 

That the Bill further to amend the. Indian 
Ports Act, 1908, as passed by the House of the 
People, be taken into consideration. 

SHRI C. G. K. REDDY (Mysore) : I just 
want a little clarification. I have nothing to say 
against or for the Bill but in so far as the 
principles in paragraph 2 of the Statement of 
Objects and 


